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.(b) whether the export of silver is
still continuing even after emergency;
and

(c) is it not also a fact that India
is not a producer of silver?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPL{ES AND CO-
OPERATION (SHRI ARIF BEG) :
(a) 2,450 tonnes of silver were ex-
ported from India during July, 1975
to March, 1977.

(b) Yes, Sir.

(c) Yes, Sir, It is a fact that India
is pot producing silver except that
M/s, Hindustan Zinc produce silver of
about 11 to 12 tonnes a year as their
bye-product.
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Demot;on/Termination of Services of
Officers/ Empiloyees of G.I.C,

4222. DR. BALDEV PRAKASH:
Will the Minister of FINANCE be
pleased to state:

(a) the number of officers and other
employees demoted and serviceg ter-
minated from General Insurance Cor-
poration and its subsidiaries in Nor-
thern Zone during Emergency;

(b) whether any charge-sheet or
show-cause notices were given to
them before their demotion or ter-
minations;
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(c) whether an opportunity was
provided to them to represent their
cases before taking action;

(d) whether Governmént have con-
sidered their cases to undo the wrong
done to them; and

(e) whether any cases of misuse of
power and harassing junior officers
and public during emergency by
higher officers have come to the notice
of Government; if so, the action taken
by Government?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL) :

(a) The cases of termination
of service of officers and
employees 31

the cases of demotion Nil

(b) and (c). Regular charge shests
and opportunity to show cause were
given to 14 employees. In other cases,
according t» the G.I.C. the services of
the concerned emplovees were termi-
nated without giving any show cause
notice on the ground of poor perfor-
mance.

(d) and (e). The cases of those em-
ployees, whos¢ services were termi-
nated without any show causa notice
are under review.

Constitution of new Committee to
check Tax Evasion and Collection of
Outstanding Tax Arrears

4223. SHRI MANORANJAN BHA-
KTA. Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
waderteken exercise to find out ways
and means to check tax-evasion and
collection of outstanding fax arrears
and if so, full details of the measures
contemplated; and

(b) whether it is proposed to con-
stitute a new Committee to evolve the
new measures in this regard ang if
so, progress in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Efforts
made by the Indirect/Direct Taxes
Divisions of the Department of Reve-
nue to check tax evasion and for col-
lection of outstanding arrears of taxes '
are detailed below: —

INDIRECT TAaXxES DIvisioN

Central Excise Wing: The Central
Excise Department jg constantly on
the alert to detect evasion of duty
and to take appropriate measures to
combat ang also to expedite collection
of outstanding tax arrears. Preven-
tive measureg have been tighteneq on
the basis of the recommendations con-
1ained in the Report of the Central
Excise (Self Removal Procedure) Re-
view Committee. Instructions issued
in this regard envisage pre-authenti-
cation of statutory records and verifi-
cation of receipts under Rule 56A of
the Central Excise Rules, involving
duty of Rs. 5,000 or more in all cases,
exercising a greater degree of transit
checks, intensification of effective
supervisory checks oxx production at
various stages, and increasing the phy-
sical supervision at all stages in re-
gard to certain commodities particu-
larly prone to evasion.

In 1976 a special drive was launched
to combat tax evasion py forming spe-
cial Collectorate-wise checking squads
to carry out checks of important
units to intensify control by super-
visory officers and resort to arrests
and prosccution in cases of deliberate
evasion, Further intensification of
control on the lines of the Production
Based Control recommended by the
Central Excise (S¢lf Removal Proce-
dure) Review Committee is propased
to be undertaken at an early date.

In the case of wimanufactured to-
bacco, also measures were undertaken
to plug loopholes and prevent tax eva-
sion on the basis of the recommenda-
tions of the Tobacco Excise Tariff
Committee.

Customs Wing: The relevant proce-
dures and anti-tax evasion measures





